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Classification of Scheduled Castes

1607-A Shri Siddiah: Will the
Minister of Home Affairs be pleased 
to state whether members of the 
Scheduled Castes who have become 
Arya-Samajists are considered to be 
Scheduled Castes?

The Deputy Minister of Home 
Affairs (Shrimati Alva): Yes.

Aerodrome of Solur (Coimbatore)
1698. Shri S. B. Arumujham: Will 

the Minister of Defence be pleased to 
state:

(a) whether a large scale aero
drome was built and maintained at 
Sulur in Coimbatore District, Madras 
State during the last war; and

(b) whether the aerodrome has 
now been abandoned or is in use?

The Deputy Minister of Defence 
(Shri Raghnranuiah): (a) Yes.

(b) It is in use.

Interim Report of the Backward 
Classes Commission

1609. Shri B. C. Kimble: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Back
ward Classes Commission had sub
mitted an “ Interim Report’* on the 
20th December, 1954 recommending 
revision of lists of Scheduled Castes 
and Scheduled Tribes; and

(b) tne reasons why the Constitu
tional provisions of Clauses (2) and
(3) of Article 340 have not been 
observed about the report and the 
memorandum of action taken thereon 
being laid on the Table?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b). 
Yes. The report submitted by the 
Commission on the 20th December 
1954, was an informal document fur
nished to Government, and it was 
intended to be made use of only for 
certain limited purposes connected 
with the work of the Delimitation 
Commission. The report, therefore, 
did not come within the statutory re
quirement of Clauses (2) and (3) of 
Article 34p of the Constitution.

Pan Indian Ocean Scientists 
Conference

1610. Shri Snbodh Hasda: Will the 
Minister of Education and Scientific 
Research be pleased to state:

(a) whether it is a fact that Gov
ernment of India have decided to 
send a delegation of Scientists to the 
Conference organised by the Pan 
Indian Ocean Scientists Association to 
be held in October, 1957;

(b) if so, the number of Members 
that have been selected or going to 
be selected by Government and the 
names of such members;

(c) the venue of the Conference; 
and

(d) the amount of expenditure that 
has to be incurred on the delegation 
by Government?




